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f[THE PRIME MINISTER/   j^pj H„( 
SHRIMATI INDIRA GANDHI): (a) 
Government is not aware of any statement 
having been made by the Chair. man of the 
Atomic Energy Commission of Pakistan, Dr. 
Usmani, that Pakistan would be able to make 
the atom bomb within  a  year. 

(b) The policy of the Government •of India 
to utilise atomic energy for peaceful purpose 
only has been declared in the House from time 
to time.] 

1158. [Trarsferred to 16th June, 1971.3 

 

t [TAKING OVER OP SICK MILLS BY 
NATIONAL    TEXTILE    CORPORATION 

1159. SHRI SWAISINGH SISODIA: Will 
the Minister of FOREIGN TRADE fir^f   
SfV'TTT H'ft be pleased to state: 

(a) the names of the sick" and closed 
cloth mills which have been placed 
under the charge of National Textiles 
Corporation; 

(b) the total amount spent by the 
Corporation for reopening and proper 
functioning of these mills; 

(c) how much each of these mills owned 
before coming under the control of this 
Corporation and to whom the debt was 
payable; 

(d) whether such Corporations have also 
been set-up in the States separately and if so, 
what is the share capital of these 
Corporations;  and 

(e) whether any proposal to improve the 
condition of and to instal new machines in 
these sick and closed mills is under 
Government's     consi- 

\   deration?] 

 
 

552  RS—4. 
t[ ]   English translation. 



99 Written Answers      IRAJYA SABHA ] to. Questions 100 

 
t[THE DEPUTY MINISTER IN 

THE MINISTRY OF FOREIGN 
TRADE/ fr^      slTqH      ^q.jjjff 
(SHRI A. C. GEORGE): (a) The management 
of 28 mills, as per statement attached, has 
been taken over by the Central Government. 
Two of these mills, viz., Azamjahi Mills Ltd., 
Warangal and Ajudhia Textile Mills Ltd.,   
Delhi,  have  been  placed  under 
the charge of the National Textile 
Corporation Ltd. 

(b) The National Textile Corporation has 
so far advanced to the mills covered by the 
attached statement loans amounting to Rs. 
3.26 crores on account of working capital, 
rationalisation of labour and modernisation of 
machinery. 

t[   ]  English  translation 

 

(c) The information is not readily 
available. The collection of information from, 
the mills would involve time and labour which 
will not Tae commensurate with the result to 
be achieved. 

(d) Textile Corporations have been, set up 
in five States. The names of the State Textile 
Corporations and I their authorised capital are 
as follows- 

Name of the State              Authorised 
______ Corporation ____________capital 
i. M harashtra State Textile    Rs. 5 crores. 

Corporation Ltd., Bombay. 
2.  Gujarat State Textile Corp.    „    5   „ Ltd., 

Ahmedabaj. 
3- TamiljNadu Textile Corp.       „   5   >, 

Ltd. Madras 
4- Uttar Pradesh State Textile     ,,    3   „ 

Corporation Ltd., Kanpur. 
5. MadhyaJPradesh State Textile,,   5   „ 

Corporation Ltd., Bhopal. 

(e) Schemes *f priority modernisation 
costing a total amount of about. Rs. 3.9 crores 
have been approved in respect of some of the 
mills under Authorised Controllers, and steps 
are being taken to implement  them. 

STATEMENT 
The names of 28 Cotton Textile Mills, the 

management of which has been taken over by 
the Government under Section 18A of 
Industries (Development and Regulation) Act, 
1951, are given below; 

1. Model Mills Nagpur Ltd. Nag- 
pur, f 

2. H.S.R.G.  Mehta   Spinning    and 
Weaving  Mills  Ltd.,   Akola. 

3. Bengal  Nagpur  Cotton      Mills 
Ltd:, Rajnandgaon   (M.P.). 

4. Indian United Mills Ltd., Bom- 
bay. 

5. Muir Mills  Ltd.,  Kanpur. 
6; New Bhopal Textiles Ltd., Bhopal. 
7. Hira Mills Ltd., Ujjairc. 
8. Swadesi Cotton and Flour Mills 

Ltd., Indore. 
9. Shri Bharathi Mills Ltd., Pondi- 
cherry. l'O; Aurangabad Mills Ltd., 
Auran— gabad. 
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11. Mahalakshmi    Mills    Co.    Ltd., 
Beawar. 

12. New     Maneckchock     Spinning 
and   Weaving Mills Ltd., Ah-
medabad. 

13. Om     Parasakthi     Mills     Ltd., 
Coimbatore. 

14. Digvijay    Spinning and Weav- 
ing Co.  Ltd., Bombay. 

15. New    Victoria    Mills Co., Ltd., 
Kanpur. 

16. Ahmedabad  New Textile  Mills 
Co. Ltd., Ahmedabad. 

17. Himabhai  Mfg.,  Co.,  Ltd.,  Ah- 
medabad. 

18. Cambodia    Mills Ltd., Coimba- 
tore. 

19. Kismaveni        Textile        Ltd., 
Coimbatore. 

20. Sri  Ranga  Vilas  Gng., Spg., & 
Wvg., Mills Co. Coimbatore. 

21. Rajkot   Spinning  and  Weaving 
Mills Ltd., Rajkot. 

22. Mahalakshmi Mills Ltd., Ehav- 
nagar. 

23. Chhaganlfl     Textile Mills Pvt. 
Ltd., Chalisgaon. 

24. Keshav  Mills  Co.  Ltd..  Pailad. 
25. Coimbatore      Murugan      Mills 

Ltd., Coimbatore. 
26. Burhanpur Tapli     Mills    Ltd., 

Burhanp ur. 
27. Aran  Jahi  Mills  Ltd.,   Waran- 

gal. 
28. Ajudhia    Textile    Mills    Ltd., 

Delhi.! 

 
t[RAJASTHAN   DY.   REVENUE   

MINISTER'S STATEMENT IN  THE 
RAJASTHAN  LEGISLATIVE ASSEMBLY 
1160. SHRI SUNDAR      SINGH 

BHANDARI:    Will the PRIME MIN. 
ISTER/jjjjffj^fbe pleased to state: 

(a) whether the attention of Government 
has been drawn to a recent statement made by 
the Deputy Revenue Minister of Rajasthan in 
the Rajasthan Legislative Assembly in which 
he had mentioned the name of Shxi Jagannath 
Pahadia Union Deputy Minister, in 
connection with granting of irregular 
allotments of lands in Rajasthan during the 
Gandhi Centenary year; and 

(b) if so, what is the reaction of the 
Central Government in this regard?] 

 
t[THE PRIME MINISTER/ Sr«nqr»#t 
(SHRIMATI INDIRA GANDHI): (a) and (b) 
Full information is being collected from the 
Government of Rajasthan.] 

CLAIMS BY THE CHINESE DEPORTED 
DURING   SlNO-lNDIA   CONFLICT   IN   

1962 

1161. SHRI SULTAN SINGH: Will 
MINISTRY   OF   FOREIGN     TRADE | 
fe?5f *pft  be pleased to state: 

(a) whether it is a fact that all the 
financial claims by the Chinese who 
were living in India at the time of 
the Sino-India conflict in 1962 were 
already paid; 

(b) whether the claims preferred 
by the Indians due from the Chinese 
Government in 1962 were paid by the 
custodian of Enemy property; and 

(c) if not, the reasons therefor, and action 
being taken by Government in the matter? 

+ []   English  translation. 


